Harpana Gouernment Gagette

EXTRAORDINARY
Published by Authority

© Govt. of Haryana

No. 31-2020/Ext.] CHANDIGARH, THURSDAY, FEBRUARY 27, 2020 (PHALGUNA 8, 1941 SAKA)

HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 27th February, 2020

No. 13-HLA of 2020/25/3806.— The Haryana Official language (Amendment) Bill, 2020,
is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 13- HLA of 2020
THE HARYANA OFFICIAL LANGUAGE (AMENDMENT) BILL, 2020
A
BILL
further to amend the Haryana Official Language Act, 1969.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. (1)  This Act may be called the Haryana Official Language (Amendment) Act, 2020.

(2) It shall come into force on such date, as the State Government may, by Notification
in the Official Gazette, appoint.

2. After Section 3 of the Haryana Official Language Act, 1969, the following section shall be
inserted namely:-
“3-A. Use of Hindi in Courts and Tribunals.- (1) In all Civil Courts and Criminal
Courts in Haryana subordinate to the High Court of Punjab and Haryana, all Revenue
Courts and Rent Tribunals or any other court or tribunal constituted by the State
Government, work shall be done in the Hindi language.

(2)  The State Government shall provide the requisite infrastructure and training of staff
within six months of the commencement of the Haryana Official Language (Amendment)
Act, 2020.

Explanation: For the purpose of this section, the words ‘Civil Court’ and ‘Criminal
Court’ shall have the same meaning as respectively assigned to them in
the Code of Civil Procedure. 1908 (Central Act 5 of 1908) and the
Code of Criminal Procedure, 1973 (Central Act 2 of 1974).”.
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STATEMENT OF OBJECTS AND REASONS

Article 343 of the Indian Constitution provides that Hindi shall be official language of the State. On
26th January, 1950 Hindi has been made official language of India. The founding fathers of the Indian
Constitution emphasized that Hindi along with other regional languages need to be preserved hence, the
provision for the same has been made in 8th Schedule to the Constitution of India.

The state of Haryana was separated from erstwhile State of Punjab in the year 1966 on linguistic basis as Hindi
is the predominantly spoken language in the area. In the year 1969 as per the provision of Section 3 of the
Haryana Official Language Act, Hindi was declared the official language of the Haryana.

In the state of Punjab, the Punjab Official Language Act, 1967 was amended by Punjab Act No. 11 of 1969 in
which Sections 3A and 3B were added providing that in all Civil Courts and Criminal Courts, subordinate to
the High Court of Punjab and Haryana and all Revenue Courts and Tribunals, work shall be done in Punjabi.

The Haryana Government has also received a demand letter signed by 78 MLAs of Haryana State, Advocate
General of Haryana and hundreds of advocates, wherein they have expressed their interest to get Hindi
language authorized for use in the Courts so that the citizens of Haryana can understand the entire justice
process in their own language and can easily put their views before the Courts. Recently, in the Diamond
Jubilee program of the Kerala High Court, the President Mr. Ramnath Kovind himself also emphasized that
the Court decision should be made available in the language of the plaintiff. The Indian language campaign,
started by the advocates, intellectuals and jurists of India, is also working in this direction that work in Indian
languages should be started in the Courts of India. Therefore, it is prudent to authorize the use of Hindi
language in Courts and Tribunals subordinate to High Court of Punjab and Haryana.

To spread the propagation of Hindi as the language of the people of the State, it necessary that this language
should be used in our day to day work. The purpose of justice in a democracy is that the plaintiff should get
justice quickly in his own language and should not remain speechless during the proceedings.

The Haryana Official Language Act, 1969 was passed by the State Legislature to provide for adoption of Hindi
as the language to be used for the official purposes of the State of Haryana. The Act does not make any
specific mention about use of Hindi in Courts and Tribunals subordinate to the High Court of Punjab and
Haryana.

Different regional languages are rapidly replacing English as a medium of instructions and of official work in
the States. It is but natural that the predominant languages should secure their rightful place. Hindi being the
predominantly spoken language in the State of Haryana, use of the same for the purposes of working in Courts
and Tribunals subordinate to the High Court of Punjab and Haryana has thus become a matter of practical
necessity.

The bill seeks to achieve the above objectives.

MANOHAR LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 27th February, 2020. Secretary.
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THE HARYANA OFFICIAL LANGUAGE ACT, 1969
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. 'THE HARYANA OFFICIAL LANGUAGE ACT, 1969
o (Haryana AcT No. 17 oF 1969)

[Received the assen: of the Governor of Haryana on the
23rd February, 1969, and was first published in Haryana
Government Gazette (Extraordinary), of the 5th March, 1969].

E ¢ 2 3 4
Year | No. Short title Whether repealed or othcrwise
affected by Legislation

1969 17 The Haryana Amended by Haryana Act 6 of 1972*
Offictal Langauge Amended by Haryana Act 3 of 1973°.
Act, 1969,

AN
ACT

‘10 provide for the adoption of Hindi as the language to be used for the
official purposes of the State of Haryana.

BE it enacled by the Legislature of the State of Haryana in the
Twentieth Year of the Republic of India as follows:—

1. (I) This Act may be called the Haryana Official Language Act,  Short title
1969, _ and extent.

(2} It extends Lo the whole of the State of Haryana.

2. I n this Act, uniess the context otherwise requires, [_)gfjniﬁgns_
(a) ‘appointed day’ means the 26th day of January, 19§9 :
(&) 'Hindi’means Hindi in Devnagr script ;

g; c) ‘State Government’ means the Government of the State
the Haryana.

1. For Siatement of Objects and Reasons, see Haryona Government Gazelle
(Extraordinary), 1969, Page 106.

2. For Sitatement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), 1972, Pagc 46.

3. For Smt;'mcm of Objects and Reasons. see Hasyana Government Garzete
(Extraordinary), dated the 4-3-1973. Page 240. ’
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3. Subject to the provisions of this Act, Hindi shall, as from the
appointed day, be the language to be used fos all officiul purposes of the
State of Haryana except such purposes as the State Government may by
notification specify and the language in use for such cxcepted purposes
immediately before the appmnted day may be used as official language
for such purpeses.

4. Nolwithstanding anything contained in section 3, Hindi shall,
on and from such date as the State Government may by notification appoint
in this behalf, be the language to be used— :

(a) in all Bills to be introduced or amendments thereto to be
moved in the House of the Legislature of the State ;

(b} inall Acts passed by the Legisiature of the State ;

{¢} in all Ordinances promuigated under Articie 213 of the
Constitution ; and

(d) in all orders, rales, regulations and bye-laws issued under
the Constitution or under any law for the time being in
force in the State

Provided that chfferent dates may be appointed m respect of any of
ine matiers referred 1o in clauses (w), (b, {c} o7 {d).

'[4-A. A translation in Hindi publishcd under the authority of the
Govemor of the State of Haryana in the Official Gazetie,—

(a) of any Haryana Act passed in the English Language, or
(b) of any Punjab Act as in force in the State of Harvana, ar
(¢} of any Ordinance promulgated in the English language by

the Governor of Haryana under Article 213 of the
Contitution, or

(d) of any order, rule, regulation or bye-law issued in the
English language by the Govemor of Haryana or by
the Governor of Punjab and in force in the State of
Yaryana, shall be deemed to be the authoritative text thereof
in Hindi.

‘|4-B. The-authoritative text in the English language of all Bills to
be intorduced or amendments thereto Lo be moved in the House of the
Legislature of the State shall be accompanicd by a translation of the same
in Hindi authorised by the State Government. |

1. Section 4-A added by Harvana Act 6 of 1972.
2. Inserted by Haryvana Act 3 ol 1975
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5. Unless and until the State Government otherwise directs by
notification, the English language may. as from the appointed day, continue
to be used, in addition to-Hindi, for the transaction of business in the
Legislawre of the State.

6. Nothing in this Act shall debar any person to submil a
-representation for the redress of any grievance to any officer or authority
of the State in any of the languages used in the State.

7. Every notification madc under section 3, section 4 or section 5
shall be laid, as soon as may be after it is made, before the House of the
State Legislature while it is in session, and shall be subject to such
modifications as the House may make therein during the session in which
itis so laid or the session immediately following.

8. (1) The Punjab Official Languages Act, 1960, in its application
1o the State of Haryana and the Haryana Official Language Ordinance,
1068 (Haryana Ordinance No. 5 of 1968}, are hereby repealed.

(2} Notwithstanding such repeal, anything done or any action
taken under the Haryana Official Language Ordinance, 1968, shall be
deemed to have been done or taken under this Act as if this Act had
commenced on the 31st October, 1968.
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LEGISLATIVE DEPARTMENT

Watification
The 15th December, 2004

No. Leg. 32/2004.—The following Act of the Legislature of the State of
Haryana recetved the assent of the Governor of Haryana an 14th December, 2004,
and is hereby published for general information -— :

Haryana Act No. 30 of 2004
THE HARYANA OFFICIAL LANGUAGE (AMENDMENT) ACT, 2004
Ak
Acr
urther to amend the Haryana Official Lanpuage Act, 1969

Be il enacted by the Legislature of the Stale of Haryana in the Fifty-
fifth Year of the Republic of India as follows :—

1. This Act nay be called the Haryana Official Language (Amendment)
Act, 2004,

2. For the existing long title of the Harvana Official Language Act. 1969
{hereinafter called the principal Act). the following long title shall be substituted,
namely —

* 1o provide for the adoption of Hindi as the first language and
Punjabt as the second language to be used for the official purposes
of the State of Haryana.”.

3. Afier clause (b) of section 2 of the principal Act, the following clause
shall be inserted, namely —
*“{bb) *Punjab1’ mneans Punjabi in Gurmulchi script.™.

4. Tor section 5> of the principal Act, the following section shall be
substituted, namely:—

“3. Official language for official purposes of State.— (1) Subject
to the provisions of this Act, Hindi shall, as from the appointed day,
be the first language to be used for all official purposes of the State
of Haryana except such purposcs as the State Goveniment may, by
notification, specify and the language in use for such excepted
purposes immediately before the appoited day may be used as
official language for such purposes,

(2) The State Government may, by notification, specify that Punjabi
shall be the second langnage to be used for all such official purposes
which the State Government may deem it.”.

R. 5. MADAN,
Secretary e Government Haryana,
Legislative Department.



